
/as/

/

C ENTRAh ADA'lIN IblR ATIVE TRIBUNaL .
principal BE^CH

" NEW DELHI

Q.A. NO. 2^5/90
New Delhi, I4th September, 1994

TriEHON'BLE Ml, .3. .R. CilGE , l&33i (A)

3=1. Dev Dutt No, D/i52i ,
enployed in De,Ihi P ol ice at
police Training School,
Mehr au 1 i, 7th Bn , D. A.F.
R/0 A-1/247 j Uttam Naqar ,
New Delh/- 110059.

By ^Y,6cate shr i ShankarRaju

/ Versus

1.

2,

Commissioner of police,
M. S.O. Building, I.P. Estate,
Nev>/ Delhi.

Dy, C omm iss ioner of p ol ic e
(vigilance) , police Hqrs. 5
M.S.O. Building, I.P, Estate,
New Delh i.

0 R D E (ciLat)

licant

Resp ondents

Shri ShsnKar Raju, learned counsel for the

applicant appears and states that the applicant has

since unfortunately expired, and this case, which

in.volves expunction of certain adverse remarks, has

since become infructuous. It is disposed of
.V.

accordingly.

Member (,a)


